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Central Adninistrative Tribunal

Principal Bsnch

G.P. 33322000 In
OA 2724/92

New Jelhi this the 27th day of September, 200)

Hon'ble Mr.B.N. Som, Vice Cheairman (A)
Hon'ble Mr. Kuldip Singh, Member {J)

Prem Ghand >/0 SB.lup Chand
Foreign bkost Officer,
Kotla sRoad,

Kali <haran S/o Sh. lekh dam
Foreign Post Officer,

Kotal doad,

New Jdelhi,

roreign Post, Packer Association,
Registered through its
Secretary Prem 3ingh,

Foreign Post Officer,

Kotla Road,

New Jelhi.

By Advocate: ohri Ranbir Yadav.

3.

Versys

Shri Belle SOm
director General,
Deptt. of irost,
Parliament Street,
New Delhi-1l.

Shri 5.K. Sharma

Ghief Post Master General,
Meghdoot Bhawan,

New Jdelhi-55.

Smt. Alka Jha
Director Foreign Post,
Kotla Road,

New Delhi-110 002,

By Advocate: oshri R.P. Aggarwal.

«e.fpplicants

«olespondents

0AJcR (O3 AL)

Hon'ble Mr. Kuldip Singh, Member (J)

Mplicants have filed this GP seeking directions

for implementing the order passed by the Tribunal vide its

judgment dated 3.12.,97 in OA 2724/1992.

ML~ by this Tribunal with the following directions:

The VA was allowed

A espondent shall pass appropriate orders



2.

on the basis of the finding herein above within 4 months
from the date of receipt of this order and commdicate the
same to the petitioners and it is stated that the
petitioners will be entitled to the arrears from the date
respoidents are, in accordance with law, obliged to
implement the 4th Pay Commission's report in the normal
circumst ances ",

2. Tre respondents did not comply with the directions and
filed CWP before the Hon'ble Delhi High CGourt. The same wes
dismissed. Thereafter the applicants again filed the CP.

The respondents ahve filed an MA seeking extension éftime which
was 2 months.Time was allowed by order dated 2.6.2000. However,

inste ad of obeying the order of the Tribunal dated 2.6 2000,

department has filed an SiP before the Hon'ble Supreme Sourt
which also ultimately was dismissed. Now the applicants have
again come with the present “P.

3. Le sAned coumsel appearing on behalf of the gpplicants
submits that sin.e the SLP filed by the department had already
been dismissed so the r=spondenis-=have no otpion but to comply
with the directions given by the Tribunal in CA. On the
contrary, the responcents are again taking up the same plea

which they had taken in the OA itself.

4. # have heard the learnedccounsel for the parties

and perused the record.

Se On going through the judgmznt of the Tribunal, we find
that the contentions, which are knew raised by the respondentis
have already b.en decided in the A itself, and the reply filed

by the responden.s have no meiits. However, repondents are
given 3 months time to comply with the directions given in t e

OA from the date of receipt of a copy of this order.

6. Cq)/is accordiigly disposed of. .Jotices are discharged.
A
N ‘7 N/ A
NJWD/;(:\ h) N. Sop
Member {J Mice CHairman{A)





